
WP(C) No.375/2014 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

27.05.2015 

  

  Heard Mr. S Dey, learned counsel for the respondents No.2-4. 

  Respondents No.2-4 had already filed affidavit-in-opposition. 

  Issue Rule. 

 List this case for final hearing on 24.06.2015.  

In the meanwhile, the petitioner may file rejoinder affidavit.  

 

JUDGE 

Lam 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



WP(C) No.18/2015 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

27.05.2015 

  

  Heard Mr. H Abraham, learned counsel for the petitioner, Mr. B 

Khyriem, learned counsel for the respondents No.4-7 and Mr. AG Momin, 

learned counsel for the respondents No.8-11. 

  As prayed for by the learned counsel for the petitioner, further three 

weeks’ time is granted for filing rejoinder affidavit. 

  List this case on 24.06.2015  

 

JUDGE 

Lam 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



WP(C) No.126/2015 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

27.05.2015 

  

  Heard Mr. R Gurung, learned counsel for the petitioner and Ms. 

Y Shylla, learned GA appearing for the State respondents. 

  Issue Notice returnable within four weeks. 

  No formal notice needs be issued as the respondents have 

entered appearance through their learned GA. 

  Considering the relief sought for in the present writ petition, an 

attempt shall be made to dispose of this writ petition at the Admission stage.  

 List this case on 24.06.2015.  

 

JUDGE 

Lam 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



WP(C) No.323/2014 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

27.05.2015 

  

  As prayed for by Mr. H Abraham, learned counsel for the petitioner, 

further two weeks’ time is granted as a last chance for filing rejoinder affidavit. 

 List this case on 10.06.2015.  

 

JUDGE 

Lam 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 


